CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

R.A. N0.191/2004
in
0.A. NO.2471/200%

s ot s b

This the oz‘iﬁﬂmday of July, 2004

HON’BLE SHRI V.K.MAJOTRA, VICE-CHAIRMAN (A)

HON’BLE SHRI SHANKER RAJU, MEMBER (J)

General Manager,

Northern Railway & Anr. ... Applicants
-versus-

Girish Kumar Sharma ... Respondent

O RDER (BY CIRCULATION)

Hon’ble Shri V.K.Majotra, V.C.(A) =
0A NO0.2471/2003 was disposed of with the following

observations/directions to the respondents :

6. The contention of respondents that
there are no vacancies is unacceptable. They
had gone to the oxtent of holding written test
and declaring its result for selection for
five posts against 33-1/3% promotee quota of
Clerk-cum—-Typist. Ubviously~Tive posts «f
Clerk-cum~-Typlist do eoxizt for which written
test had been held and the applicant had

qualified. Respondents hiave not azssigned ony
administrative reasons for cancellation of the
selection procesa. [t 'S held w1 theze
circumstances that tive vacanciles of

Clerk-cum-lypizt do exist at prosent for which
selection process. had been initiated by the

respondents.  Applicant: had been succaessful in
the written ctest and waz waiting for his
intervioew. lhe repeated directions of this

fribunal are unambiguous that applicant has to
he considered for regularisation against the
next available vacancy ii Group "C° (Typist).

rRespondents have dragged this matter
unnecessarily hindering implementation of the
judicial orders. we dJdeprecate nrhe stubborn

attitude of the respondents and re-direct them
to revive the procezc ol selection which i1s
stated to have ween cancelled by the
respondents on  13.2.004. They must iholid
applicant™« interview for the post of
clerk-cum Iypist againct the 535-0/3% promotee
quota for which zelection had been initiated
\% but cancelled on L3.2.20V4. The above process

/‘



P

ax related to applicant®s selection must be
completed within a period of one month from
the date of communication ot theze orders. 1n
the event of appticant beina found sultabile in
the intei view 30 conducted. appiilcant shail bhe
appointed forthwith. az it has already been
held above that vacancies are avallable for
which selection had been initiated.

7. the VA is Jdisposed of in the above
Lerms. No costs.”

& Through this application recpondents in the Un
nave sought review or the aforecaia orders stating thatlt
certain facits were not kiought to the notice of the
iribunal beiore cdisposal of tihe O on  ZZ.a.zvuv4. The
facts stated in this application were very much in  rhe
knowledye of the review applicants. 1n theilr counter
affidavit 1in the 0A, respondents had admitted themselves
that applicant had qualified the wiitten test ot the
selection against 16 -~ 2/3%2 piromotee (matiic) guota for
clerk-cum -Typist but interview could not be held due tTo
"some administiative 1easonw. Th2 applicant shall be
called for interview ac and when it 1is held.” The
abservations and dJirections were made by the Tribunal
after Laking into consideration the contentions raised on
behalt of both sides. The points raised in this
application are an afterthought and an attempt has beon
made through this application for arguing the matter
afresh. This is not within the scope and ambit of a

review petition.

5. As such, this review application is dicmiczod
in circulation.
QT I tajaAte-
S ke it ity

( shanker Raju ) { V. K. Majotra )
Member (J) Vice-Chairman ()
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